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ROME STATUTE OF THE INTERNATIONAL CRIMINAL COURT
ROME, 17 JULY 1998

AMENDMENT TO THE ROME STATUTE OF THE INTERNATIONAL CRIMINAL COURT
KAMPALA, 10 JUNE 2010

ADOPTION OF AMENDMENT TO ARTICLE 8

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

On 10 June 2010, at the Review Conference of the Rome Statute, held in Kampala, Uganda,
from 31 May to 11 June 2010, the Parties adopted, in accordance with article 121, paragraph 3, of the
Rome Statute of the International Criminal Court, an amendment to article 8 of the Statute by
Resolution RC/Res.5.

In accordance with its article 121, paragraph 5, “[alny amendment to articles 5, 6, 7 and 8 of
this Statute shall enter into force for those States Parties which have accepted the amendment one year
after the deposit of their instruments of ratification or acceptance”.

A copy of thetext of the Amendment to article 8 in the Arabic, Chinese, English, French,
Russian and Spanish languages is transmitted herewith.

29 November 2010

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations concerned.
Depositary notificationsareissued in electronic format only. Depositary notificationsare made availableto
the Permanent Missions to the United Nations in the United Nations Treaty Collection on the Internet at
http://treaties.un.org, under "Depositary Notifications (CNs)". Inaddition, the Permanent Missions, aswell
asother interested individual s, can subscribeto receive depositary notifications by e-mail through the Treaty
Section's "Automated CN Subscription Service', which is also available at http://treaties.un.org.
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Amendment to article 8

Add to article 8, paragraph 2 (e), the following;
“(xiii) Employing poison or poisoned weapons;

(xiv) Employing asphyxiating, poisonous or other gases, and all analogous liquids,
materials or devices;

(xv) Employing bullets which expand or flatten easily in the human body, such as
bullets with a hard envelope which does not entirely cover the core or is pierced with

incisions.”



Amendement & Particle 8
Ajouter au paragraphe 2, ¢) de I’article 8 les points suivants :
« xiii) Le fait d’employer du poison ou des armes empoisonnées ;

xiv) Le fait d’employer des gaz asphyxiants, toxiques ou similaires, ainsi que tous
liquides, matieres ou procédés analogues ;

xv) Le fait d’utiliser des balles qui s’épanouissent ou s’aplatissent facilement dans
le corps humain, telles que des balles dont 1’enveloppe dure ne recouvre pas entiérement
le centre ou est percée d’entailles. »



IlonpaBka Kk craThe 8
Jlo6aBuTE B NyHKT 2 €) cTaThi 8 cireayromuii TeKCT:
"(xiii) MpUMeHeH}e 112 HIIH OTPaBAEHHOI'O OPYKHS;

(xiv) IpHMeHEHHe YAYIIAIOIMHMX, AXOBATEIX WM APYTHX ra3oB H BCEX
aHaJOTHYHEIX XHIIKOCTEeH, MaTepHalOB MJIH CPEACTB;

(xv) mpUMEHEHHE MyJIb, 1ETKO Pa3BOPAYHBAIOMIMXCS HIIH CIUTIOIMBAIOIHXCS B
YEeIOBEIECKOM TENE, TAKHX KaK IyTH ¢ TBepAoH 060109K0H, KOTOpas He MOKPHIBACT
MOJIHOCTEHIO CEPASYHAK WIH HMeeT Halpeshi".



Enmienda al articulo 8
Afiddase al apartado €) del parrafo 2 del articulo 8 lo siguiente:
“xiii) Emplear veneno o armas envenenadas;

xiv) Emplear gases asfixiantes, toxicos o similares o cualquier liquido, material o
dispositivo anélogos;

xv) Emplear balas que se ensanchan o aplastan facilmente en el cuerpo humano,
como balas de camisa dura que no recubra totalmente la parte interior o que tenga
incisiones.
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I hereby certify that the foregoing
text 1s a true copy of the Amendment to
article 8 of the Rome Statute of the
International Criminal Court, adopted on
10 June 2010, at the 12% plenary meeting
of the Review Conference of the Rome
Statute of the International Craiminal
Court, which was held in Kampala, Uganda,
from 31 May to 11 June 2010.

For the Secretary-General,
Assistant Secretary-General
in charge of the Office of Legal Affairs

Je certifie que le texte qui precede
est une copie conforme de l'Amendement a
l’article 8 du Statut de Rome de la Cour
Pénale Internationale, adopte le 10 juin
2010 a la douzieme seance pleniere de la
Conférence de révision du Statut de Rome
de la Cour Pénale Internationale, tenue a
Kampala, en Ouganda, du 31 mai au 11 juin
2010.

Pour le Secrétaire général,
Le Sous-Secrétaire géneral
chargé du Bureau des affaires juridiques

e

Stephen Mathias

United Nations, New York
29 November 2010

Organisation des Nations Unies
New York, le 29 novembre 2010
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STATUT DE ROME DE LA COUR PENALE INTERNATIONALE
ROME, 17 JUILLET 1998

AMENDEMENT DU STATUT DE ROME DE LA COUR PENALE INTERNATIONALE
KAMPALA, 10 JUIN 2010

ADOPTION DE L’AMENDEMENT A L' ARTICLE 8

Le Secrétaire général de I'Organisation des Nations Unies, agissant en sa qualité de dépositaire,
communique :

Le 10juin 2010, ala Conférence de révision du Statut de Rome qui s est tenue a Kampala, en
Ouganda, du 31 mai au 11 juin 2010, les Parties ont adopté, conformément au paragraphe 3 del’ article
121 du Statut de Rome de la Cour pénale internationale, un amendement al’ article 8 du Statut par la
résolution RC/Res.5.

Conformément au paragraphe 5 de I'article 121, « [u]n amendement aux articles 5, 6, 7 et 8 du
présent Statut entre en vigueur al’ égard des Etats Parties qui |’ ont accepté un an apres le dépdt de leurs
instruments de ratification ou d’ acceptation ».

On trouvera ci-joint une copie du texte de I’amendement al’ article 8 en anglais, arabe, chinais,
espagnol, frangais et russe.

Le 29 novembre 2010

Attention : Les Services des traités des Ministéres des affaires étrangeres et des organisations
international es concernés. L es notifications dépositaires sont publiées uniquement en format électronique.
L esnotifications dépositaires sont mises aladisposition des missions permanentes auprés des Nations Unies
sur le site Internet de la Collection des traités des Nations Unies a |'adresse http://treaties.un.org, sous la
rubrique "Notifications dépositaires (CNs) . En outre, les missions permanentes et toute autre personne
intéressée peuvent s abonner pour recevoir les notifications dépositaires par email a travers le "Service
automatisé d'abonnement aux CN", qui est également disponible a |'adresse http://treaties.un.org.
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Amendment to article 8

Add to article 8, paragraph 2 (e), the following;
“(xiii) Employing poison or poisoned weapons;

(xiv) Employing asphyxiating, poisonous or other gases, and all analogous liquids,
materials or devices;

(xv) Employing bullets which expand or flatten easily in the human body, such as
bullets with a hard envelope which does not entirely cover the core or is pierced with

incisions.”



Amendement & Particle 8
Ajouter au paragraphe 2, ¢) de I’article 8 les points suivants :
« xiii) Le fait d’employer du poison ou des armes empoisonnées ;

xiv) Le fait d’employer des gaz asphyxiants, toxiques ou similaires, ainsi que tous
liquides, matieres ou procédés analogues ;

xv) Le fait d’utiliser des balles qui s’épanouissent ou s’aplatissent facilement dans
le corps humain, telles que des balles dont 1’enveloppe dure ne recouvre pas entiérement
le centre ou est percée d’entailles. »



IlonpaBka Kk craThe 8
Jlo6aBuTE B NyHKT 2 €) cTaThi 8 cireayromuii TeKCT:
"(xiii) MpUMeHeH}e 112 HIIH OTPaBAEHHOI'O OPYKHS;

(xiv) IpHMeHEHHe YAYIIAIOIMHMX, AXOBATEIX WM APYTHX ra3oB H BCEX
aHaJOTHYHEIX XHIIKOCTEeH, MaTepHalOB MJIH CPEACTB;

(xv) mpUMEHEHHE MyJIb, 1ETKO Pa3BOPAYHBAIOMIMXCS HIIH CIUTIOIMBAIOIHXCS B
YEeIOBEIECKOM TENE, TAKHX KaK IyTH ¢ TBepAoH 060109K0H, KOTOpas He MOKPHIBACT
MOJIHOCTEHIO CEPASYHAK WIH HMeeT Halpeshi".



Enmienda al articulo 8
Afiddase al apartado €) del parrafo 2 del articulo 8 lo siguiente:
“xiii) Emplear veneno o armas envenenadas;

xiv) Emplear gases asfixiantes, toxicos o similares o cualquier liquido, material o
dispositivo anélogos;

xv) Emplear balas que se ensanchan o aplastan facilmente en el cuerpo humano,
como balas de camisa dura que no recubra totalmente la parte interior o que tenga
incisiones.
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I hereby certify that the foregoing
text 1s a true copy of the Amendment to
article 8 of the Rome Statute of the
International Criminal Court, adopted on
10 June 2010, at the 12% plenary meeting
of the Review Conference of the Rome
Statute of the International Craiminal
Court, which was held in Kampala, Uganda,
from 31 May to 11 June 2010.

For the Secretary-General,
Assistant Secretary-General
in charge of the Office of Legal Affairs

Je certifie que le texte qui precede
est une copie conforme de l'Amendement a
l’article 8 du Statut de Rome de la Cour
Pénale Internationale, adopte le 10 juin
2010 a la douzieme seance pleniere de la
Conférence de révision du Statut de Rome
de la Cour Pénale Internationale, tenue a
Kampala, en Ouganda, du 31 mai au 11 juin
2010.

Pour le Secrétaire général,
Le Sous-Secrétaire géneral
chargé du Bureau des affaires juridiques

e

Stephen Mathias

United Nations, New York
29 November 2010

Organisation des Nations Unies
New York, le 29 novembre 2010



